
Date OrdCTS

9,9.91.

PreaesntS Ms Plridula RoVj counsel for the Eppjlicant,

.^djournsd to 9th Oct 91 ♦

.fO. L
(B.N. DHOUf^DIYAL)
nemta0r(A)

9.10«91,

7. .

(P.K. KARTHa)
\/iGe-Chairnian(D)

Crf\

Pres»ntj Plrs. Raj Km, Chepr*, CBun»«l far ths
resp»n«l«nts,

Meard Itarnisd counsel f«r the rtepernlenta,

Learned ceunsel for the respondents statfts that

the applicant has reperted fer duty at the

place ef pesting en 1,a»91 and that the periad

of leave has been regularised, Hewsuer, ths

respendents have paid te the applicant all the

•utstanding^ dues en 7,9«91, In uieu ef thia,

netbing survives in the present applicatien

and the applicatien is dispeaed ef having

feeceme infructius. The decumentsfurnished by

the l«arned ccunsel fer the applicant have been

kept en the recerd,
i')

(B'iN.DHOUNDIYAL)
A.m.

kam.

(P.K.KARTHA)
l/.C. (3)

After the abeve erder uas dictated,

Mrs.Wridula Rey appeared and requested that

she should be Itieard, One pass ever had already

been given in this case befere the above erder

was dictated.Therifere, the learned ceunsel f®;c

thft apolioant uas net heard,

(B.N. DHOUNDIYAL)
A.K.

kam.

(P.K. karthm)
y.c, (j)


